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Dr. M. M. Das : Sports and games 
are Stete subjects. So I think the State 
Governments will look into the 
matter.

The Minister of Home Affilrs 
(Pandit G* B. Pnnt)t With your permis
sion, Sir, I would take all the parts of the 
question together.

Population Data

*103. Shri S. C. Samanta : Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Starred 
Question No. 1153 on the 25th August, 
195s and state:

(a) whether the report on the 
experimented portion of the scheme 
for the improvement of population 
data has been published;

(b) if so, what dedsions have been 
taken rn the matter by Government ;

(c) whether further experiments 
to other points of the scheme are 
proposed to be carried out; and

(d) if not, the reasons thereof?

Tlie Deputy Minister of Home 
Affairs (Shri Datar) i (a) Yes; the Re
ports on the Sample Census of Births and 
Deaths throughout India have been pub
lished as Census of India Papers Kos. i 
and 2 of 1955.

(b) to (d) The Reports are under the 
consideration of the Goveriunent and a 
decision about the further progress of the 
Scheme for Improvement of Population 
Data will be taken very shortly.

Sliri S. C  Samanta ? May I know in 
which of the States this scheme was ex
perimentally tried ?

Shri Datar t The Census Survey was 
taken in about twenty States in selected 
areas.

Shri S. C. Samarna x May I know 
when the decision of the Government is 
expected ?

<Shri Datar t At a very early date, Sir.

States Re-organtsatJon Commission

*103. Shri Bogawat : Will the
Minister of Home Affairs be pleased
xo state;

(a) whether the States* reactions to 
the Report of the States Re-orgsatsa- 
lion Conunission have been received;

(b) how many States have expres- 
W  disagreement with the proposals of 
Report of the Sutes Re-organisstion 
Commission; and

(c) when are the recommendations of 
the States Re-organisation Commission 
to be implemented ?

2. A Conference of the Chief Ministers 
of States was held on the 22nd and 23rd 
October, 1955, to consider the report of the 
States Reorganisation Commission. At this 
Conference the Chief Ministers indicated 
their preliminary reactions to the recomm
endations of the Commission in so far as 
they affected their respeaive States, and 
certain procedural qufstions relating to the 
implementation of the decisions which 
might be taken, were also considered. The 
State Governments are expected to comm
unicate to the Government of India their 
views on the recommendations of the 
States Reorganisation Commission by the 
end of this month. The State Legislatures 
will be consulted again in terms of Article 3 
(as it exists or as it may be amended here
after) of the Constitution on the provisions 
of the States Reorganisation Bill.

3. The Report will be placed before this 
House for discussion during the current 
session on such days as may oe allotted for 
this purpose by the hon. Speaker.

4. The Government of India are fully
alive to the need of taking decisions on the 
report as early as possible in order that the 
reorganised States may, if possible, be 
brought into existence before the next gene
ral elections scheduled to be held in I957» 
A tentative time-table for the implemenu- 
tion of the decisions to be taken on the re- 
poh has been drawn up, subject to the app
roval of Parliament, and it is proposed that 
the legislation for implementing the scheme 
of reorganisation, as it jftnaJly emerges, 
should be passed by Parliament by the end 
of May 1956. It may then be possible to 
establish the new umts on or about the 
ist October, 1956.

Shri Bogawat t May I know whether 
the leaders of the Government will stick 
up to the decision of the Working Comm
ittee or there would be changes due to the 
aspirations of rhe people of some areas ?

Pandit G. B. Pant : The decisions will 
be taken by the Parliament and the Govern
ment will carry them out.

Shri Bomwati Is the Government aware 
that there is a very strong adtstion so far 
as Samyuktha Maharashtra with Bombay is 
concerned and may I know whether the 
aspirations of the people would be fulfilled 
by this House and the Working Committee

Pandit G. B. Pant 1 The Government 
has had reports of different views on the 
subject and it will be for the Parliament 
to take a final decision.
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Shrl t A< th hool.
Home Minister has said that it is propo3cd 
ro form the new States some time m Octo
ber 1956 and the general elections to be held 
in I957j niay I know whether in the case of 
some of the States where the boundaries will 
be very greatly affected although they have 
had general elections very recently—a year or 
so ago— r̂he Government consider that fresh 
seneral elections will be necessary? May 
I know whether this question Juu been con
sidered or is under consideration ?

P«ndit G* B. Prat t The matter will no 
doubt be considered by the Government, 
but agiin, with regard to that the ftnal 
decision will be taken by the Parliathent.

8hrl B. K. Dmat May I know whether the 
State Legislatures have been asked to ex
press their views by any specific date?

Paadlt G. B. Pant t The State Govern
ments were requested to favour the Central 
Government with their views by the end 
of November and they were free to consult 
their le^slatures before submitting their 
views.

Shri Kaaliwalt May I know whether the 
Boundary Commission will be ap^inted 
before the ist of October, 1956 or after the 
ist of October, 1956 ?

Pandit G. B. Pant s I have not said 
anything about the Boundary Commis
sion anywhere but the question will be 
consider^ as to how the boundaries are to be 
demarcated. It will b: necessary to ap
point more than one conmiittees or special 
officers for that purpose. Bui no final 
dedsion has yet been taken.

Dr. Lanka Suadaram: Has the Work
ing Committee of the Congress and the 
Sub-Committee appointed under its 
auspices, of which the Prime Minister and 
the hon. Home Minister are members, 
made any decisions upon the recommenda
tions of the Commission and. if so, whether 
the very same decisions wiU be presented 
to the Parliament when the Bill comes up ?

Paadlt 0. B« Pant 2 The , Parliament 
will have the oppDrtuhity of discussing the 
matter <l|uring this Session and the Bill will 
be framed thereafter.
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. ^  ^  Thomaa : The hon. Home 
Mmister stated that the new States arc 
akely to be formed by 1st October, 1956. 
May I enquire whether the Government 
nave come to any tentative decision with 
regard to the pattern of the legislatures o f
vj^K^s States or whether there would be at
all legislative assemblies in the various 
Sutcs ?

Pandit G, B. Pant 1 All these matters 
wiU be discussed in this House. The
GoverMent hopes that satisfactory decis*
ions will be reached and ultimately the dir
ectives of the Parliament will guide the 
Government.

Shri M. S. Gurupadaawamy x May
I know what prevented the Government 
from taking into confidence the leaders 
of other political parties both in the Pariia- 
ment and outside and what was the reason 
for not calling them into a conference be
fore the Congress Working Comminee and 
the Government had taken a decision on the 
question of reorginisation ?

Pandit G, B. Pant : l l ie  leaders of
different parties are expected to express 
thiir views and some of them have done so. 
If th-re has been any desire, expressed by 
responsible leaders that the Government 
representatives and those of the parties 
should m*et together, the Government 
would certainly have acceded to their 
wishes.

Akrl 1b. s . M nrthy : May I know how 
far ih: views and recommendations o f 
Stace G>vcrnments where mulp’^ngual 
agiu'ion is going on will weigh with tl^ 
Csnrral G.wcmment in carving out the new* 
States ?

Ptfttdit G . B. Pant t I do not quite 
understand “ multi-Hnguar*— ŵhat it is.

Shri foachlm  A lva s There ia a chapter 
on safeguards towards the end of the Re
port. Do Government propose to devi^ 
or plan a machinery by which the ^^1 
bz educiied that there arc colturaJ amftpiin- 
ority safeguards even thougli the map o f 
India m^y b̂  redrawn ?



*17 Oral Answ ers 23 NOVEMBKR 1955 Oral A nsw ers I i 8

Pandit G. B . Pant : The Government 
attaches considerable importaoce to the 
proposals contained in Part IV of the Report 
which deals with this matter and they 
will very much like to have effective safe
guards to ensure the unfettered growth of 
every individual and every community.

Sardar iq t e l  S in fh  t May I know 
whether the Ooverhniehf is aware o f the 
safeguards like Joint Public Service Con^- 
ission and other i^comm^hdations that 
liave been made by the CommisMon ? May 
1 also know whether the Government haa 
taken any decision on these matters and; 
i f  so, what?

Pandit G. B. Pant: The Government 
has not taken any ftnal decision but the 
Stgte Governments do not seem to be 
in favour of tnese proposals.

Savcrml hon. M e m b ra  rose--

Mr* Speaker : Order, order. I propose 
to allow only one question to one Mcnibcr 
in view of the importance of this matter 
and no further questions. As many 
different representations of a question as 
possible may be put but I will not allow the 
same Member putting a number of ques
tions contiguously.

S h ii H. N. Mukerjee : In view of the 
desirability from the point of view of par
liamentary propriety to emphasise the dif
ference between “ Party” and “ Government** 
may I know from the Minister if  he thinks 
it desirable that notices are jpublished in 
the press regarding final decisions made by 
the party which is now in charge of the 
Oovernment ?

Pandit G. B . P a n t : I do not know if 
there are any notices published but every 
party has to apply its mind to vital problems 
and to express its views either to guide 
public opinion or to be in a position to cor
rect itself.

Shri Feroae Gandht : May I know if 
the Government attaches any importance 
to the note of dissent written by Mr. 
Panikkar regarding Utur Pradesh?

Pandit G. B. Pant: The Government 
attaches importance to every line and to 
every word in the Report.

Shri B hagw atjh a Aaad : May I know 
whether the Government propose to t^ e 
a plebiscite or adopt any other alternative 
methods in such areas which have been 
transferred to other States against the wiu 
of the peopl: ?

Pandit G . B« Pantt If such a procedure 
were adopted* apart from other disadvan
tages, it wouW delay the implementation 
of the Report for several months or perliaps 
years. '

Shri D, C. Sharma: May I know if, 
in the matter of the reorganisation of the 
States, the question of language has sup
erseded every other consideration ?

Pandit G. B. Pantx The Report speaks 
for itself.

Shri S. V. Jlamatwamy: May I know 
if, when the States are re-organised, the 
delimitation of the constituencies will be 
revised and if so, whether it can be done 
before the next eleaion takes place ?

Pandit G. B. Pant: I do not think that 
the constituencies as at present constituted 
will have to be revised everywhere i but they 
will necessarily call for such revision in 
the areas where changes are made. I may 
state that if  all co-operate, it may be possi
ble to carry out such a re*or^nisation of the 
constituencies before the time for ihc next 
election.

Shri S. C. Samanta: The hon. Min  ̂
ister said that the opinions of State Govern
ments have been invited to reach the Gov- 
erment by the end of this month. According 
to article 3 of the Constitution the views of 
the State Legislatures are necessary. If 
the State Governments cannot forward 
their views by that time, what steps will the 
Government take to have opinions from 
all the States ?

Pandit G. B. Piint: The State Govern- 
mentf arc being given two opportumties. 
They can ^nd their views tentative or final, 
as they may like, before the end of this 
month. They will again have an oppor
tunity of sending in their final considered 
opinion before the matter comes up to Par* 
liament again for discussion when the Bill 
is sent to them for comments.

Shri Kanavade Patil: May I know 
whether in view of the geographical, his
to r ic  and cultural claims of the people of 
l îaharashtra, the Government is going to reconsider the question about Bombay 
again instead of accepting the recommenda
tions in the S.R.C. Report ?

Pandit G. B. Pants The question for 
reconaideration of anything has not yet 
arisen.

Shri GadillMana Qowdi May I kjj(̂ w if 
it is a fact that tlie A to d a  Karnataka Ra)>T» 
Nirmana Samiti has submitted a report 
to the Government before offering sat- 
yagraha, and if so, what decision have the
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Government taken about ihc propA>scd 
merger of Bellary and two other taluks 
into Andhradesa ?

Pandit G. B. Pant x Government Ĵ s 
taken ilu decision that it will not bt in
fluenced by saiyagraha.

Dr. Sum h Chandra t May I know 
whether the Government have accepted 
the decisions of the Ct>ngress Working 
0 :>mmitice and whether these decisions 
have been communicated to the State 
Governments ?

Pandit G. B. Pant: The Government 
has not yet considered any.hing finaliy. 
The process of consideration is however 
continuous in a way. The Government 
will take into account all opinions ihat 
may reach it from political organisations 
or other quar crs when the stage for con
sideration is actually reached.

Shri H. G. Vaithnav t May I know 
why instead of asking opinions on the
S.R.C. Report from rĥ  Sta'e Legislatures, 
why a resolution was placed before some of 
the Lr ĝislative Assemblies in the wr>rdings 
of the decisions taken by the Congr ss 
High Commands?

Pandit G. B. Pant i It is open to the 
Members of the State Legislatures to 
frame rheir resolutions in any way they 
like. Government has not made any 
•uggettion as to the form of the resolutions.
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Pandit G. B. P«at« The people them
selves arc representative. 'Fhe press 
and Govcrnmen.’s o her agencies arc there 
which can enligh en ir about ihe attitude 
of the people in the Respective areas.
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Sbrl ShMc Narayaa Das > May 1
know the namest of ihc States affected 
by the S.R.C. Rcpi>rt which have demanded 
a plebiscite and wheilur the Gmrnment 
are going to grant plebiscite in any State ?

Pandit G. B. Pant: I do not recollect 
any State which has demanded plebiscite^

Shrl Bahadur Singh s The hon. 
Home Minister just now referred to part
IV of the S.R.C. Report rcgaiding 
the safeguarding of the minorities. There 
have been some safeguards pn>vided to the 
minorities and sor*.c conventions were 
held in the past which were repeatedly 
flouted by the Gt>vemment; and, that 
has created doubis in the minds of the 
minorities. May I know what new steps 
^vemmenr ic contemplating to ensure 
that these safeguards will be implemented?

Pandit G. B. Panti 'Fhe Government 
would like to devise effec:iv(‘ methods 
for the implem ntation of the safeguards; 
bur again, it will be a matter for Parlia
ment to decide.

Sales Tax

*ie4. Shri Gldwanli Will th' Minis
ter of Finance be pleased ro stater

Shri Gopala Rao t May I know what 
is the machinery through which the G>vem- 
ment want to ascertain the wishes of the 
people wherever necessary ?

(a) whether it is a fact that Govern
ment are considerinjr legislation for makint 
Sales Tax on intcr-Statc transaaions » 
Union subject; and




